IN THE CENTRAL AODMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL_APPLICATION_NO,477/94

DATE__OF __ORDER__:_ _24-06-1997,
. !

Betwusen :-
N.Kighan Raop

es Applicent
And

1. The Director (ADministration),
Govt. of India, Central Ground
Water Hoard, New CGB Complex,
NH IV, Fairadabad, Harayana State,
Pin 121 001,
2. The Executive Enginesr, Central Ground
‘Water Board, Division-IX, 13-6-446,
Gudimalkapur, Hyd-28,
e Respondaents

Counsel for the Applicant : Shri v.vijaysrama ra

Counsel for the Respondents: Shri N.R.Devaraj, Sr.CGSC

CRAM: , ]

THE HON'BLE SHRI R.RANGARAJAN! MEMBER (A)

THE HON'BLE SHRI B.S,JAI PARAMESHWAR : MEMBER (J)

(Order per Hon'ble Shri B.S.Jai Paremsshuar, Membsr (3} ).
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(Order per Hon'ble Shri B.5.Jai Papame shuar , Membar (J) ).

-

None for the applicant. Applicant was also absent whan
ths cass was taksen ub for hearing. Heard Sri NR Devaraj, standing

counsel for the respbndents.

R -Uhils the applicant wds working as UOC-cum-Cashier uas
involved in 3 criminal cases bearing No.6, 7 and 8 of 1983 on
the file of special Judge of CBI casss, City Civil Court Build-
ing, Hyderabad on 30-12-93, On 30-12-1993 the said Criminal
cases endad in conviction. The applicent was convicted and ssn-
tenced to undergo rignraué imprisonment for a period of 1 year
and to pay Pine of Rs.500/= and in default of payment of fine to
dundergo further simple imbrisonment for a period of one month,

SN Against the séid punishment, the applicant filed 3 appeals

in Criminal Appeal; NOS. 19cy +er - -+ respectively
: " - ttn Uan'nla

High Court of Andhre Pradesh. The applicant further Piled CMPs

Nos 329, 309 and 393/1994 in those appeals for suspanding the
punighmant . The‘H@n°ble‘High‘qurt has sugpended only the sen=-

tence and not the conviction awarded by the City Civil Court.

4, Thereafter the Dirsctor (Administration) i.8. the Respon-
dent No.1 herein vide impugned order Confidential No.CGWB/1-602/
B9-Vig. Vol.I1I-513 dt +24-3~24 dismissed the applicant from servics

ag his cenduct led to conviction by a compstent court,

5. Thas appliﬁant has filed this 0.A. by challenging the s2id
order of dismiséal as illegal, arbitrary and void abinitio and
that he 'is entitled tofba continued under deemed suspension till
the three crimihal?appéals are disposed of by the Hon'ble High

Court of AP and for other reliefs.

6o The applicent relies upon the decision of the Hon'ble High

Court of A.P. reported in 1989 (3) ALT page 213 (Sundera rami

Reddy Us. State through Inspector of Police, A.C.B., Guntur &
g
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octhers).

7. But the Hon'bles Supreme Court in the case of Dy.Dirsctor
of Collegiats Education of Tamil Nadu, Madras Vs. Nagaﬂfﬁeana
(AIR 1995 SC page 1364) has held that once an employes is convicted

then the Disciplinary Authority may take action on the basis of

.the convicticn even though hig appesal against conviction is pend-

ing and his gentence is asuspended.

8 In thes instant case the spplicant has produced copiss of the
|

orders passed by ths Hon'ble High Court of Andhra Pradesh in

CMP No.329/94, 309/94 and 393/94, In all these cases the Hon'ble

FAgN LUOULL Ul NIUILG MLaueain He S owope e wrioey  crem oo oo - e
not the conuictibn awarded to ths applicant. In that view of the
matter, utffind no reasons to. interfere with the order of dismissal
paséad by the Oirector (Aministration) vide his order dt.24-3=94,
As obssrved by the Supreme Cobft in the above cited case in cage

tho amnlicamt aurrsada in hie anmaala. ths Recgasarv consequences
of re-~inatatement and fixation of pay will follow.

9, In the result, there are no maerits in this 0A. Accordingly,

|
A is diagmisssd. No costs. C}\
vJAI PARAME SHUWAR) (R .RANGARAJAN)

Member (3J) Member (A)
24 =97

the

0

ated: 24th June&_1297.

Y s S o e i s ———

Dictated in Open Court,

avl/ | | | BQM}‘
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The Dirsctor (Administration), Gowty_of India,
Central Ground Water Board, New CGB Complex, :
NH 1V, Faridabad, Haryana 3tate, - .

The Executive Engineer, Central Ground Water Board, Rixxsiem
Oivision-IX, 13-6~446, Gudimalkapur, Hyderabad,
Ons copy to Mr{V?ﬂijayaramaraj, Advocate,CAT ,Hyderabad '

.....

Cne copy to MroNJR.Cevra j,Sr.CBSC,CAT,Hyderabad,
e wopy wo Ueni\n ) GLH | JRyaerabady )

Cne duplicatg copy & |
Copy t0 wpsT, H(T) CAT, Mrdl

YLKR
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